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O.A.N0. 279/2005

Mon^ble Ms.Ssdfens Smastava, Member (J)

Hon’bie Dr.A.K. Mishra, Member (A)

App: None ■

Res; Sfi S.P.Sin^

Counsel for respondents states at the bar that the O.A. has become in- 

fhictuous, therefore, his prayer is that the O.A. be dismissed as having become in- 
jfiiictuons and no one is present on bebalf of the applicant to press this O.A.. 

Accordingly, the O.A. is dismissed for want of prosecution.


